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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 458 OF 2025

IN THE MATTER OF:
BALRAY APPLICANT
VERSUS
STATE OF U.P. & ORS .... RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO.

1. BRIEF REPLY BY  DISTRICT MAGISTRATE,
MUZAFFARNAGAR, UTTAR PRADESH, IN
COMPLIANCE OF ORDER DATED 06.01.2026 PASSED BY

THE HON'BLE NATIONAL GREEN TRIBUNAL

2. A COPY OF PHYSICAL RECEIVING DATED 30.01.2026

ON THE LETTER DATED 29.01.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-1
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Date: 19.02.2026
Place: NOIDA
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THROUGH COUNSEL

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar09jadon(@gmail.com

PHONE NO.-7838248353
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BRIEF REPLY BY DISTRICT MAGISTRATE MUZAFFARNAGAR

UTTAR PRADESH, IN COMPLIANCE OF ORDER DATED 06.01.2026

PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL

ﬂ“‘w

‘1, Umesh Mishra, aged about 53 years, S/o Shri M.P. Mishra, posted as

District Magistrate, Muzaffarnagar, Uttar Pradesh do hereby solemnly affirm

and state as under: 664??

1. That L, the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

<
reply. ,Adib?‘
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2. That I state that the contents of this reply have been drafted by my counsel
on my instructions, and the contents of the same are true to my knowledge

el
and nothing material has been concealed therefrom., éﬂ*
)

3. That, the Hon’ble Tribunal vide order dated 06.01.2026 issued the following

<%

W

“...1. As per office report, notice could not be served on respondent no. 4.

directions:

Notice is ordered to be served on respondent no. 4 through the District
Magistrate, Muzaffarnagar and for this purpose, notice issued to respondent
no. 4 may be sent to the District Magistrate, Muzaffarnagar for getting the
service of the notice effected on respondent no. 4 and sending his report to

4

this Tribunal within two weeks. O

7. List on 20.02.2026 for further consideration. “04
8. A copy of this order may be sent by email to the District Magistrate,

Muzaffarnagar for requisite compliance. ... o

REPLY IS AS FOLLOWS ¥
)

SERVICE OF NOTICE ON RESPONDENT NO. 4

4. That, as per the directions of the Hon’ble Tribunal, the deponent vide letter
no. 1274/0.A.458/Balraj/UPPCB/MZR/2026 dated 29.01.2026 served the

notice upon Respondent No. 4- M/s Muzashi Recycler Pvt. Ltd. The (

<P
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notice was physically received by authorised representative Sh. Firoz s/o Sh.
Yusuf Ansari on 30.01.2026. <<
A copy of physical receiving dated 30.01.2026 on the letter dated 29.01.2026

is annexed herewith and marked as Annexure-1. W

5. That the deponent, in faithful compliance with the directions of the Hon’ble
Tribunal, is filing the present affidavit and remains duty-bound to ensure
compliance with the directions in their true letter and spirit. ‘ny

6. Hence, this brief reply is respectfully submitted for kind perusal of this
Hon'ble Tribunal. %0“’/)&

7. That everything stated above is true and correct to my knowledge, derived

yedl

from official records, and nothing material has been concealed therefrom. w\O°

VERIFICATION g

Verified at Muzaffarnagar on this /§ th day of February 2026, the
contents of the above affidavit from paragraphs 1 to 7 are true and correct to the
best of my knowledge and belief. No part of it is false and nothing material has

v"‘
o'
been concealed therefrom. o
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M/s Muzashi Reeycier Pvt, Ltd.

Village Hussainpur Bopara, Industrial Area Begrajpur

Muzatfarnagar-251203,U.P.

faw : Service of Notice dated 31.10.2025 to Respondent No. 4 (As per Notice Copy

enclosed) in Q.A. No. 458/2025 titled "Balraj Vs State of Uttar Pradesh &
Ors."-reg,
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